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- JUDGMENT

(By Hon'ble Mr.Se.R.Adige,Member(a).).

In this application, Shri Babu Lal, a Semi~
skilled Fitter(Upholster) working in the Delhi Milk
Scheme and belonging to the scheduled caste community
has pra_j(ed i_;_hat the respondents be restrained from
declaring him as surpius and depriving him of his

employment as Fitfer(Upholste‘r) in Delhi Milk Scheme.

1

2, The applicant claims that he is working in IMS
since 1962. From|the seniority list of Fitter(Upholste:
(Annexure=3), it appeérs that his date of initial
app_oinfment is 1¢4.63 and_ his date of appointment to
the present grade of Fitter-Cum-Upholster is 16.10.67,
This appointment|was made on adhoc basis. From the
letter of D.M.lSr; dated 29.3.90 (annexure=-1), it
appeafs that ‘consequent upon the reduction of the
staff in the category of Fitteszgmn-Upholster as 3
~result of the rec:omendatibns of SIU, Department of
-Expenditure, the |applicant was identified as surélus
. and under the Government pol:{cy for re-deproyment |of
surplué ‘staff, he was?i%agesférmd to the 8udrplus Staff

' Establishmen_t WeCoLfe ‘164,90 and his bio=data was to be

/f»\ ' forwarded to the Surplus Cell of the Department of

Personnel, Public (Griewances and Pension for re-deploy-.

ment. From the counter affidavit, it further appears
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that the promotion

Fitter{Upholster) w.c.f. 16,10.67 was on adhoc basis
on the basis of proposed recruitment rules. However;
he could not be regularised -to that post as he did not

fulfill the requisite condition of the approwved

of the applicant to the post of |

recruitment rules notified vide Notification N_o.3~18/'74~-

ID,I dated 1.1‘1'.75/22.11.’75. His case was referred. t

reqularise him on the post of Fitter (Upholsterer)
but the same was not approved by 'the respondént NG .'4

/ Ministry of Agriculture &Co—ope ration.
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